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Applicant claims that he was engaged 

as Casual Laoourer under the Res.rdents and oy filing 

the j.resent Original Aj.:licati3n,he brayed for regilari... 

saction of his services,Csunter having oeen filed by the  

ReSjndents, this care is reddy roE heacinçj.At his Stage, 

learned Counsel for the Applicant has discled that 

the Telecom Department of the GOvernmnt of Inctia are 

caking Ste.s to relarise &)OUt 455 rIuml)ers of csual 

1abeurer and,while doing so, the have nt taken into 

cons1dtii the grievance of the Alicat for 

regularisation. 

Since the Dertm.tnta1 Respondents are 

taking steps t.regularise 1eft.ut casual 1ab.rers of 

the rartment,we disose of this case by as kin; the 

i.esondents/Tetecom Department to csider the case of 

the Aplicant(f.r reclarisatin) ;for which the 

Ap1icint should suomit a c.nselid.tedrei~resentatien  

(by yivincj all det*iJs a)sut himelf)by 15.11,203.rhe 

1es-Gndens shouid enter into an enquiry to find out  

as to whether the Applicant ha got a case for regutacia_ 

tion and until full ceiisideraLion is given to the case 

of the Apiicnt and he Is intimated aout che result 

of such consideration in a reasoned order,the pesondents 

should not proceed to tegutarise anyb.dy as against the 

newly cr!ated 455 posts of R.M.we make it clear here 



m 
that in the evt the p1ic.nt prays for a personal 

herin!,then the Res#.fldents,in 411 firness,h,u1d 

1]w the Sfl!. 

4th the aoeve •bservitiGns and 

dirction5,thi5 C.A. is dis•sd Of.Ne c.sts, 

Send cOpies of this •rcjet to the 

R,5pOfldflts and free ce3es f this order be given  

to Mr. G. Rt h, Lea rn ed counsel for the Appi icn t 

and 	 AdditiTn1 StEnding 

Counsel atpearing for the essndencs whi WCCC 

present and hecê. 


